
NATIONAL COMPANY LAW TRIBUNAL 
MUMBAI BENCH, COURT-II 

 
 

11. IA 5103/2024 IA 5109/2024 In C.P. (IB)/1253(MB)2022 

CORAM:  
SHRI ANIL RAJ CHELLAN      SHRI KULDIP KUMAR KAREER 
HON’BLE MEMBER (T) HON’BLE MEMBER (J) 
 
ORDER SHEET OF THE HEARING OF MUMBAI BENCH OF THE 
NATIONAL COMPANY LAW TRIBUNAL ON 25.10.2024 
 
NAME OF THE PARTIES: - Shri. Haresh Babulal Shah Interim 
 Resolution Professional for  
 M/S. Mahila Udyog Limited 
 IN THE MATTER OF 
 MS Mahila Udyog Limited  
 

Section: - 60(5)/ Regulation 13 Section 22 U/s 10 of (IBC)  
________________________________________________________________ 

ORDER 

IA.No.5103/2024: -  

Presence: -  

Adv. Khushbu Bhanushali a/w Adv. Avinash R Khanolkar & Adv. Surekha 

Yadav                     …. Applicant /IRP.  
 

This IA has been filed by the Applicant/IRP to place on record the list of Creditors 

and the report of the constitution of CoC, which is annexed with the IA.  The list 

of Creditors and the report of the constitution of CoC is taken on record.  No order 

is called for.  In view of the aforesaid observation, IA.No.5103/2024 is allowed 

and disposed of.  
 

IA.No.5109/2024: -  

Presence: -  

Adv. Khushbu Bhanushali a/w Adv. Avinash R Khanolkar & Adv. Surekha 

Yadav                     …. Applicant /IRP.  

---2--- 



---2--- 

This IA has been filed by the Applicant/IRP to confirm the appointment of Mr. 

Haresh Babulal Shah as Resolution Professional.  It has been pointed out that Mr. 

Haresh Babulal Shah was appointed vide order dated 30.07.2024 and CoC has 

passed a Resolution dated 26.08.2024 for confirming the appointment of Mr. 

Harsh Babulal Shah as Resolution Professional. In view of this, the appointment 

of Mr. Haresh Babulal Shah is confirmed as Resolution Professional. 

Accordingly, IA.No.5109/2024 is allowed and disposed of. 

 

 Sd/-                    Sd/-                  
ANIL RAJ CHELLAN         KULDIP KUMAR KAREER 
Member (Technical)        Member (Judicial) 
JAGDISH 

  


